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DETAILED PUBLIC STATEMENT (DPS) IN TERMS OF REGULATION 3(1), 4, 5(1) and 5(2) READ WITH REGULATION 13(2)(f), 14(3) AND 15(2) OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011,
AND SUBSEQUENT AMMENDMENTS THERETO TO THE ELIGIBLE EQUITY SHAREHOLDERS OF

HINDUSTAN EVEREST TOOLS LIMITED

Registered Office: Dohil Chambers, 4th Floor, 46, Nehru Place, New Delhi - 110 019,
(CIN: LT4B899DL1962PLCO03634)
Tel No: 011-41606783 / 86 / 46579476, Email Id: sonam@everestiools.com; Contact Person: Ms, Sonam Gupla - Company Secretary & Compliance Officer; Website: www.everastiools.com

OPEM OFFER (“OFFER") FOR ACQUISITION OF UPTO 4,17.672 EQUITY SHARES OF FACE VALUE ¥ 10/- EACH
REPRESENTING 26% OF THE TOTAL PAID UP EQUITY SHARE CAPITAL ("WOTING SHARE CAPITAL") OF
HINDUSTAN EVEREST TOOLS LIMITED (“TARGET COMPANY™/"COMPANY™) AT AN OFFER PRICE OF T 97/- PER
SHARE TO THE PUBLIC SHAREHOLDERS OF THE COMPAMY BY ALGOQUANT FIMAMCIALS LLP (THE
“ACQUIRER") TOGETHER WITH MR. DHRUV GUPTA (“PAC1") AND MR. DEVANSH GUPTA ["PAC2")
(COLLECTIVELY REFERRED TOAS “PACS")AS THEPERSONS ACTING IN CONCERT WITH THE ACQUIRER.
This Detaded Public Statement ("DPS") is being msued by Keynote Financial Senaces Limited the Manager to the Offer
(‘Manager’), for and on behall of the Acquirer and the PACs, in compliance with Regulation 3(1). 4, 5(1) & 5(2) read with
Requiations 13(2)(0, 14(3) & 15(2) of the Securilies and Exchange Board of India (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011 and subseguent amendments therato (“SEBI (SAST) Regulations™) pursuant ta the Public
Announcement [‘PA’) dated October 24, 2020 issued in tarms of Regulation 3(1), 4. and 5(Z) of SEBI (3A5T) Reqgulations
and filed with BSE Limited (*BSE") and with Securities and Exchange Board of India (“SEBI") on October 24, 2020 and
ganiio the Target Company at itz registered office on October 24, 2020,

For the purposas of this DPS, the following terms would have tha meaning assigned to tham herain balow:

“Equity Shares” shallmean fully paid up equity shares of face value of T 10/-each of Tangel Company

“Public Shareholders" shall mean all the equity sharaholders of tha Target Company who ara aligible to tendar their
shares in the Open Offer, excluding: i) the promoters, members of the promoter group of the Target Company;, (i) the
Acquirer and the PACSs: (i) parbies to the SPA {defined below); and (iv) persons deemed fo be acting in concert with such
parties

"SEBI Act"” shall mean Securifies and Exchange Board of India Act, 1992 and subseguent amendments thereto,
"Tendering Period" has the meaning ascribed to it under the SEBI (3AST) Regulations

“Working Day" means any working day of SEBI
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ACQUIRER, PACs, SELLERS, TARGET COMPANY AND OFFER

Details of the Acquirer - Algoquant Financials LLP (Algoguant)

The Acquarer, a limited liabdity parinership ("LLP"), was incorporated on Aprdl 20, 2018 under the Limited Lizbility
Partnership Act, 2008, with LLP [dentification numbser AAM-4604. The registerad office of Algoquant is located at 5th
Floor, 5034, WTC GIFT City, Block 31, Road 5E, Gandhinagar, Gujaral, 382355. There has been no change in the
narme of the Acquirer since ifs incarporation,

The Acquirer is a lechnology focused company engaged in the busingss of derivalives hedaing and arbsirage.
Algoguant combines mathematics and economics with cutting edge software and hardware o create a wnigue
eoosysiem for arbitrage frade management, sk management systems including proprietany trading platforms.

The Designatad Partners of the Acquires ara Mr. Dhruv Gupta and Mr. Devansh Gupta,

As on the date of this DPS, the Acquirer has nol been peohibited by SEBI from dealing in securilies in terms of .

directions isswed under Section 118 ofthe SEE| Act or any other regulations made under the SEBIAcl.

The Acquirer has entered into a Share Purchase Agreement (*SPA") dated Oclober 24, 2020 with Shravan Kumar
Mandelia, Bal Gopal Mandesa, Shravan Kumar Mandedia HUF, Bal Gopal Mandelia HUF (together hereafter raferred
io a5 “Sellers”), Mandelia Invesiments Private Limited (the "MIPL") and Hindustan Everest Tools Limiled (the
‘Target Company”). Pursuant to tha said SPA, the Acquirer has agreed to acquire 100% of the aquity shara capital of
MIPL. MIPL in furn holds 8 34 470 Equity Shares constituting 51.92% of the Violing Share Capital of the Target
Company. Additionally. the Acguirer has aiso agresd to acquire 405 and 406 Equity Shares of Target Company held
by Mr. Shravan Kumar Madelia and Mr. Bal Gopal Madelia, respectively, representing 0.02% and 0.03% of the paid-
up share Capdal of the Target Company

Oither than as mentioned in the above para, neither the Acquirer, nor ifs Designated Partners hold any equity share!
interestirelationship in the Target Company. Further, none of the Designated Pariners or the Key Employess of the
Acquirer are directors on the Board of the Target Company.

The Net-worth of the Acquirer is T 768,74 Lakhs as on June 30, 2020 as cerbified vide certficale dated October 22,
2020 by Mr. Vaibhay Gupta (Membership No. 089715), Partner at VGG & Co. Charered Accountants, {Firm
Regestration Mo, 031985N), having their office at M-122, Ground Floar, Grealer Kailash Part-1, New Delhi-110043,
Phone Mo.: 011-40421836, Email: vaibhaw@vggeo.in,

The key financial mfarmation of the Acquirer based on audited financial results for the quarter ended June 30, 2020
and audited financial statements far the financial years (FY) ended March 31, 2020 and 2019 ane as follows:

(¥ in lakhs)

' 'Tu:aIParIner-a'Capita!

FY 2019
403.51
59.11
101 .41

Particulars
TolalRevenue
NetIncome (Met Profit after tax)

| Quarterended June 30, 2020
3,544.98
£rada
TBE.74

FY2020 |

211343
155.08
40525

Details of Mr. Dhruv Gupta (“PAC1™)

Mr. Diruv Gupta, aged 26 years, is residing at G-150, Preet Vihar, Dedhi - 1100892, He s a graduale in Economics and

aleoa CFA Leval 3 candidate. He has over B years of experience managing risk & technotogy and is also involved in

sged funding of tech-focused early staga start-up.

As on dateof DPS, Mr. Dhruv Gupta dees not hald any equity shares in the Target Company,

The Net-worth of Mr. Dhruv Gupta is ¥ 2, 71557 Lakhs as on June 30, 2020 as cerlified vide cerificate dated

Ociober 28, 2020 by Mr. Vaibhav Gupta (Membership No. 099715), Pariner at VGG & Co. Chartered Accountants,

(Firm Registration No. 031885N), having their office al M-122, Ground Floor, Grealer Kailash Part-1, New Delhi-

10048, Phone Na.: 011-40421836, Email: vaibhavi@vggeo.in,

Mr. Dihvruy Gupta does not hold any posiion as a director in any listed enity

Details of Mr. Devansh Gupta ("PAC2"}

Mr. Devansh Gupia, aged 24 yvears, is residing at G-190, Praat vihar, Delki - 110092, He is a graduate in Conemarce

He has overS years of experience managing business and frading operations.

As ondate of DP3, Mr. Devansh Gupta does not hold any equity shares in the Target Company.

The Net-worth of Mr. Devansh Gupla is T 527.75 Lakhs as on June 30, 2020 as cartified vide cerificate dated

October 28, 2020 by Mr. Vaibhav Gupla, Partner at VGG & Co, Charlered Accountants, (Membership No, (949715)

[Firm Registration No. 031885N), having their office at M-122, Ground Floor, Greater Kailash Part-1, New Delhi-

110048, Phona MNo.: 011-40421836, Email: vaibhaw@vggeo.in.

Mr. Devansh Gupla does nod hold any position as a director in any listad antity.

Details of Sellers

Thera is mo sale of equity shares of the Target Compainy, by the Sellers to the Acquirer. However the Selers (Shravan

Kumar Mandefia, Bal Gopal Mandelia, Shravan Kumar Mandelia HUF, Bal Gopal Mandelia HUF) have sold 100%

holding of MIPL to the Acqguirer, whach resulted in indirect acquisition of 834,470 equily shares, consbiluting 51.92%

of the voting shara capital of the Targel Company

In adddion to the Indirect Acquesibion and pursuant to the said SPA, the Acquirer has also agreed to acquire a total of

811 aquity shares from two of the saliers as per details given balaw;
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|2

e

| Mr. Bal Gopal | Individual

|| Total
NA-

Name of the | Mature of Mame of Listed/ Address
Sellers Entity | the Group | Unlisted

Shareholding Vioting Rights in
the Target Company prior
to the transaction
No. of % of fully paid up
equity shares equity share capital
405 {.025

MiA Swasli. B-32, Greater
Kailash, Pari |,
| Mew Delhi - 110 048 |
B-0Z, Grealer Kailash,
Part |,

| New Delhi - 110 048 |

_I'.;'I_r: -Eﬁra'.ran In-:'l'i-i"iﬂual "H'u'ﬁ'.

Kumar Madelia
MiA MiA

406 0.023

Madeliz

n 0.05

Not applicable

Allthe sellars mantioned above in the table:
» arepromoters of tha Target Company,

« have confirmed thal they have nol been prohibited by SEBI from dealing in securities, interms of directions issued under
Section 118 of the SEBI Act or any ather regulations made under the SEBI Act.

E. Details ofthe Target Company - Hindustan Everest Tools Limited (HETL)

1 The Target Conwpany was incorporated as Hindusian Dowidat Tools Limited on January 25, 1962 under the
Compamies Act, 1956, Subsequently, Company changed its name fo Hindustan Everest Tools Limited on December
31, 1973,

2  The registered office of the Target Company is sifuated at Dohil Chambers, 4th Floor, 48, Nehru Place, New Dethi -
110019 and its Corporate Identification Mumber is LT48000L 1962PLCO03634

3 HETLwasinihe business of manufactenng and exporting quality hand tooks like spanners, wrenches, screw dnivers,
hammers, tool kits, elc, HETL had its manufaciuring plant at Sonepat, Haryana, Due 1o several adverse factors,
HETL discontinued its operations w.e [ Decamber 15, 2016, Prasently, the Target Company is not carrying on any
business and the revenue derived is from sale of financial assels, interest income on bank deposits, recoverad debd
and miscellaneous income.

4 TheAuthorized share capital of the Target Company comprises of 23,00,000 equity shares of T 10/- each and 20,000
Redeemable Cumulative Prefersnce Shares of € 100(- each, while the lssued, Subscribed and pasd-up Equity Share
C-apital of the Target Company is ¥ 1,60,72 000 comprising of 16,07 200 equity shares of ¥ 10/~ each,

5 The Targat Company does not have any parlly paid up equity shares (including warrants), fully / partly convartible
securities or employee slock oplions.

&  The Equity Shares of the Target Company are listed on BSE Limsed ("BSE") (SCRIP CODE: 505725). The ISIN of
the Target Company is INESSBD01019.

7 The Equity Shares of the Target Company are fraquently fraded on BSE within the meaning of explanation providad
in regulation 2{1}i) of tha SEBI [SAST) Regulations.

B The key financial information of the Target Company based on the unaudited limiled revew financial results for the
quartar ended June 30, 2020 and audited financial statemeants for the financial years (FY) ended March 31, 2020,
2M % and 2016 are as follows:

(T in Lakhs)

Particulars Quarter ended | Financial Year | Financial Year | Financial Year
June 30, 2020 ended on ended on ended on

O . March 31, 2020 | March 31, 2019 | March 31, 2018
Total Revanue (including othar incoma) 15.15 160.75 61.99 5,886.74"
| Profit Loss After Tax | 958" (146287° |  (103.15) 5,176.69
| Eamings Per Share (EFS in %) 70 2412 642 3z
Equity Shara Cagdtal 16072 16072 160,72 16072

| Other Equity 157354 1477.72 2,840,59 3,043.73

| Metworth | Shareholders Funds 1,734.26 163844 3,101.31 3,204.45

Nodes;

(1) The operations of HETL was discontineed w.e f. December 2016, The revenue reportedin FY 2018, was mainly from

(2)

(3]

fi-nanci“. ep. .in

sale of property, plant and equipment and intangible assets

The Company had paid tax under MAT in the FY 2018 as per the provisions of Income Tax Act, 1961, The Company
had recorded a MAT credit of ¥ 1,075 lakhs as MAT credii entitlerment. Ag in the financial year ended 318t March 2019
and 31st March 2020, the Comgany was nof able 1o generaie profits to take benefit of the MAT credit recorded as the
operations of the Company have not yet been starled and management has not been able o finalize a mew line of
business. The recoverability of the deferred tax asset, due tolack of certainty of realization, is low, Consequently, the
aforementioned credit has been wrtten-off as al FYy 2020 due to kack of certainly of realization,

Dwuring the quarter ended June 30, 2020, the Company has sold its assets (office flats). Consequently, a gain of
¥ 145.09 Lakhs was recarded in these financial results and i was disclosed as excaplional item

Details of the Offer

This Offer is & mandatory offar baing made under Raguiation 301}, 4, 5(1) and 5(2) of the SEB| (SAST) Regulations.
This Offer is triggered pursuant to an indinect acquisition of the Equity Shareg, voting rights and control of the Target
Company by the Acquirer. The threshoids specified under Regukation 5(2) of the SEBI (SAST) Ragulations are being
met.
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The Acquirer and PACs are making this Open Offer o acquire 4,117,872 Equity Shares of 7 100- each of the Target
Company, representing 26% of the Equity Share Capital of the Target Company at & price of ¥ 87/~ (Rupses Ninety
Seven only) per Equity Share ("Offer Price”). Assuming full acceptance of the Offer, the aggregate consideralion
payable to the Pubic Shareholders will be ¥ 4,05,33,554/- | Rupess Four Crores Five Lakhs Thirty-Three Thousand
Five Hundred and Eighty Four anly), payable in cash

Allthe owners of tha Equity Shares of the Targat Company registerad or unregisterad except the Acguirer, the Selling
Shareholders and Persan acling in concerl with them (i any) are eligible o paricipate in the Offer in tarms of
Regulation 76) of the SEBI{SAST) Regulations

The Offer Price is payable m cash, in accordance with Regulation 9(1)ia) of SEBI (SAST) Requiations,

All the Equaty Shares validly tandered by the Public Sharaholders in this Offar will ba acquired by tha Acquires in
ateordance with tha terms and conditions set farth in this DPS and the terms and condilions which will be setoutin the
letier of offer io be sent to all public shareholders in relation to this Offer ["Letter of Offer”), the relevani provisions of
the SEBI {SAST) Regulations, and applicable law.

The Equity Shares of the Target Company to be acguired, pursuant io the Offer, shall be free from all ens, charges
and encurnbrances and topether with all rights altached thereto, including the right to all dividends or other
distributions hersinafter declared, made or paid. The Equity Shares that are subject to any charge, ken or
encumbrance are liabe to be rejected in the Offer.

To the bestof the knowledge of the Acquirer and the PACS, as on date of DPS there are no statutory approvals orother
approvals required o implement the Open Offer other than that indicated in section VI of this DPS. I any other
statutory approvals are required or become applicable prior to complation of the Offier, the Offer would also be subject
o the receipd of such other statutory approvals, The Acqguirer and the PACs will not procesad with the Offer in the event
guch statutory approvals are refused in terms of reguiation 23 of SEBI (SAST) Regulations. In the event of
withdrawal, a public announcement will be made within two working days of such withdrawal, in the sama
reswspapers inwhich this DPS has besn published

The Offer is not conditional on any minimum level of acceptance by the Public Equity Shareholders of the Target
Company in terms of Regulation 19(1) of the SEBI(SAST) Regulations.

This s nol a competing affer in terms of Requiation 20 ol the SEBI{SAST) Reguiations.

There are no condiicns in the underlying agreement i.e. Share Purchase Agreerment (SPA) dated October 24, 2020
batween the Selling Shareholders and the Acquirer, the meeting of which are outside the reasonable control of
Acquarer, and in view of which the Offer might be withdrawn under reguizstion 23 of the SEBI{SAST) Regulations

The Acquirer currenthy does nol have any infention to alienate, whether by way of sake, lease, encumber or otherwise,
any malerial aszels of the Target Company, other than in ordinary course of business, for a period of two years
following completion of the Offer. Tha Acquirer further undertakaes that in the event of such allenation of assats of
Target Company, such alienation shall nof be undertaken without a special resolulion passed by shareholders of the
Target Company, by way of postal balled, wherein the nodica for such postal ballot shall inter alia contain reasons as bo
why such alienafion is necessary.

The Manager to the Offer ie. Keynole Financial Senices Limited does not hold any Equity Shares in the Target
Company as on date of thair appointment as Manager to the Offer. They deciare and undertake that they shall not
deal in the Equity Shares of the Target Company during the period commencing from the date of their appointment as
Manager fo the Offer fill the expiny of 15 days from the date on which the payment of consideration to the shareholders
who have accepted the Open Offer is made, or the date on which the Open Offer is withdrawn as the case may be.
Pursuant to complation of this Open Odfer, if the shareholding of the Public Shareholders in the Target Company falls
below the minimurm public sharaholding requirement as per Rule 194 of the Secunties Contracts (Regulation) Rules,
1957 read with the Securities and Exchange Board of India {Listing Obfigations and Disclosure Requirements)
Requiations, 2015, as amended, the Acquirer and’ or the PACs will ensure compliance with the minimum public
sharehalding raquirements in such mannar and timalines prescribad under applicable [aw,

BACKGROUND TO THE OFFER

The Acquirer has entered inlo a SPA dated October 24 2020 with Mr. Shravan Kumnar Mandelia, Mr. Bal Gopal
Mandelia, Sheavan Kumar Mandelia HUF, Bal Gopal Mandelia HUF (together hereafter refermed 1o as “Sellers”),
Mandelia Invesiments Private Limsted ("MIPL™) and Hindustan Everest Tools Limited {the "Target GCompany’).
Pursuant to the said SPA, the Acquirer has agreed to acquire 100°% of the issued equity share capital of MIPL, MIPL in
tumn holds 8,34 470 Equity Shares of the Target Company constituting 51.92% of its Voting Share Capital,
Additionally, the Acquirer has also agreed to acquire 405 and 406 Equity Shares of Targel Cormpany held by
Mr. Shravan Kumar Mandeka and Mr. Bal Gopal Mandelia, respectively, representing 0.02% and 0.03% of the paid-
up share Capital of the Target Company.

Accordingly. pursuant fo the SPA, the Acguirer is entitied to: (i) indirectly exercise 51,92% of Vioting Share Capital of

the Target Company and directly exercize 0.05% of Voling Share Capital of the Target Company and (i) exercize

substantial control and management of the Tanget Company.

The Open Offer is being made by the Acquirer and the PACS to the Public Shareholders of the Target Company in

accordance with Requlations 3(1), 4, 5(1) and 5(2) of the SEBI {SAST) Requlations, The thresholds specified undear

Reguiation 5(2) of the SEBI (SAST) Regulations are being met, The Open Offeris being made in terms of Regulation

301), 4 & 5(2) of SEBI | 3AST) Regulations to the Eligible Shareholders of the Target Company to acquire 4,17 372

Equity Shares represanting 26% of the Equity Share Capilal of the Target Company at a price of T 497- (Rupees Ninaty

even only) per Equity Share, subject to the ferms and conditions set out in the PA, this DPS and the Letter of Offer

that will be sent to the Public Shareholders of the Target Company.

Tha Offer Prica is payable in cash, in accordanca with Requlation 8(1)(a) of SEBI {5A5T) Requiations.

The salient features of SPAare as follows:

1. The Purchaser/Acguirer ntends 1o acguire from the Sellers and the Sellers intend o sell to the Purchasen'Acquirer
52,746 equity shares of MIPL, thatis_ the entire sharaholding heald by the Sellers, representing 100% of the issued,
subscribed and paid up equity share capital of ¥ 52, 74 600V- (Rupeas Fifty Two Lakh Seventy Four Thousand and
Six Hundred Only) of BIIPL. The said acguisition by the Purchaser shall rasult in indirect acquisition of 8,24 470
equity sharas of the Targel Company, comprising 51.92% of the present 1otal paid-up equity share capital of the
Target Company. To amive al the agreed price of each sale share of MIFL, the Acquirer and the Sellers hawe
agreed at the price of each equity shara of the Target Company io be 7 95/ (Rupees MNinefy Fiva Only).

2. Additionalty, tha Purchasar/Acquirar also intends to directly acguire 811 {Eight Hundrad and Eleven) aquity shares

from two of the sellers, comprising 0.06% of the present total paid-up equity share capital of the Target Company,

. Sale Shares means 52,746 equity shares comprising 100% of the hoiding of MIPL held by the Seliers and 611

equity shares comprising 0.05% ofthe existing paid up capital of the Target Company.

4, The Sala Shares so bought by the Purchaser (Acquires shall be transferrad in the name of the purchaser Acquirer
onky on completion of Open Offer formalities a5 defined n SEBI{SAST) Regulations

5. Post compliance with, and fulfiment of all obligations under SEBI (SAST) Regulations, the Acquirer shall have a
night ko reconstitule the Board of Direciors of the Target Company and appaint their own representative/Directors
as Directors/Chairman of the Target Company. subject to compliances with extant laws.

6. Sefiers and Acquirer agree o comply with the Provision of the SEBI (SAST) Regulations.

T, Incase of non-compliance of any of the provisions of SEBI {SAST) Regulations, by either of the parties, the Share
Purchase Agreement shall not be acted upon by Sellers andior Purchaser

OBJECT AND PURPOSE OF ACQUISTION

The Acquirer has entared into an agreemenl with the prormaotars of MIPL to acquire its enfire sharsholding, Through
this acquisition, the Acquirer shall acquire substantial equity sharesivoting nghts accompanied by control over the
Target Company. Post the acquisition, the Acguirer throwgh s designated partners propose o enter into new
bugness lines such as developmant of software and algoeithms used for trading in securities and darivatives and
other software consultancy business. The necessary amendments fo the objects clause as contained in the
Memorandum of Association of the Company and other related matters shall be completed in the normal course of
buginess, The Acquirer may rearganize the present Capilal Struciure of the Company and also further strangthen the
Board

SHAREHOLDING ANDACQUISITION DETAILS

The present and proposed shareholding of the Acquirer and the PAC's in the Target Company and details of
their acquisition are as follows:

]

Details

Shareholkding as on PA date

Devansh Gupta Total

{"PAC2")

Algoquant
Financials LLP
("Acquirer”)
No. of % of
Equity | Paid Up
Shares | Equity

Share

Caphtal
—

Dhruv Gupta
(“PAC1")

No. of

Equity
Shares

% of
Paid Up
Equity
Share

Capital

Mil

No.of “hof
Equity Paid Up
Shares  Equity
Share

Ni | Nl |

Mo.of | % of
Equity |Paid Up
Shares | Equity

Share

| Cophal
NilL N

Nil | Nil |

Shares agreed o be acquired .
undar SPA

« Pursuant to the acquisibion

* Fursuant to the acquisition

Shares acquired befween the '
P& date and the DPS dale

Shar'es':-r-:ui:nn'seﬁ tobe

834470 5192 Mil Nil | B,34,470| 51.92

of 100% of shareholding in
MIPL, indirect acquisition of
waling rights in

Target company

an 0.0 il Mil Ml Mil 811 0.05

of shares from Shravan
Kurmar Madelia and Bal
Gopal Madelia, the Aoquarer
would directly hold

Ni| M| Nl | Ni NI Nl Nill  Nil

G4.26B | 400 [176782 | 1100 176792  11.00 | 417,872 26.00

acquirs_nd in the Cpen Offer*

Post Offer shareholding (On | 8,99,569 |

5597 |1.76792 | 11.00 176792 11.00 1253153 77.97

diluted basis as on 107
working day after closing of
tendering period)
*Aszuming full acceptance in the Open Offer. '
Neither the Acquirer nor PACS hold any Equity Shares of the Target Company.

Iv. OFFERPRICE

1} The Equity Sharas of Hindustan Everest Tools Limited are listed on BSE (Scrip Code: 505725),

2} The frading turnowver in the Egquity Shares of Hindustan Everest Tools Limited on BSE based on the trading wolume
during the twelve catendar months preceding the calendar month in which the PA is made (October 01, 2018 1o
September 30, 2020)is as given below:

Name of Total Number of Equity Shares Total Number of Trading Turnover
Stock Exchange traded during twelve (12) calendar Equity Shares [as %% of Total

month prior to PA Listed Equity Shares Listed)
BSE 312204 16,07, 200 19.43

-:E-clur{:'e.mw.hseindia' com)

Therefore, in terms of the Regulation 2(1)(j) of the SEBI (SAST) Regulations, the Equity shares of the Company are
frequently traded.

3}

4]

This is an indirect acquisiion of the Target company in terms of Regulation 51} of the SEBISAST) Reguiations, and
siych indirect acquisibion falls within the parameters prescribed under Regulafion 5(2) of the SEBI [SAST)
Reguiations.

The Offer Price of ¥ 97/ (Rupeas Ninaty-Seven only) per equity of the Targat Comgpany is arrived in terms of
Reguistion 8(2) and &5} of the SEBI (SAST) Regulations. Further, the Oifier Price shall be the highest of the following:

(i) | the highest negotisted price per share of the Target Company for acquisition under the | :| ¥ 05 per
Agreement [SPA} atiracting the obSgation to make a public announcement of an equity share
| Open Offer | |
(i} | the voleme-weighted average price paid or payable for acquisiions, whether by the .| Mot Applicable
atquirer or by any person acling in concarl wath i, dunng the fiffy-two weeks immediately
_ pracading the date of the public announcement ||
[iii} | the highest price paid or payabée for amy acquisition, whether by the acquirer or by any | ;| Not Applicable
person acting in concert with it, during the twenly six weeks immediately preceding
| | the date of the public announcament ||
(iv} | the volume-weighted average market price of shares for a period of sixty trading days JTE1M
immediately preceding the date of the public announcement as traded on the stock (Refer Nole i)
exchange where the maximum volume of irading in the shares of the Target Company
| arerecorded during such period, provided such shares are frequently traded L]
(v}  whers the sharas are nol frequantly traded, the price determined by the Acquirer and the | | Not Applicable
Manager to the Offer taking into account valuation parameters including, book walue,
comparable frading multiples, and such other parameters as are customany for vakustion
| of shares of such companies, ||
(wi} | The per eguity share valee computed under Regulation 8(5), if applicable .| ¥ 06.BD per
equity share
| Refer Mote i & i
Motes:

1}

1]}

1]

fi)

f)

B)

9)

2

3l

4)

3)

f)

7

B)

VI,
1]

2)

3)

4)

5|

)

Vil

Volume-weighted average markst price of the Equily Shares for a perlod of 60 (sixly) trading days immediately
preceding Ociobaer 24, 2020 [being the date of PubSc Announcement), as raded on BSE.
In terms of Reqguiation B(5) of the SEBI (SAST) Regulations, an indirect acquisition where; (a) the proportionate net
assal value of the targel company as a parcentage of the consolidated net asset value af the antily or businass baing
acquired; (b) the proporiionate sales lumover of the target company as a perceniage of the consolidated sales
turnover of the entity or business being acquired; or (c) the proportionate market capitalization of the tanget company
as a parcentage of the enterprise value for the entity or business baing acquired, is in excess of 15%, on the basis of
the maost recent audited annual financial statements, the acguirer is required 1o compute and disclose the per equity
share value of the Target Company. As per the certificate dated Oclober 24, 2020 from SCV & Co. LLP, Charlered
Accountant (Membership No.: 092783, the proportionate nel asset value of the Targat Company as a percantage of
the consolidated nef asset value of the endity or business being acquired is in the excess of 15%.
SCV & Co, LLP, Charered Accountant | Valuer') (Address: B-41, Panchshesl Enclave, New Dethi-110017; Tel No.;
+91-11-26495111; and Firm Registration No.: 000235MM500084), in its valuation report datad October 24, 2020 has
armived at the fair wakse of Equity Share of T 95 80, The Vakser has adopled weighted average of NAY Method under
Cost Approach and Market Price Method under Market Approach as appropriate methods to amive at fair value of
equity shares for the above-mentioned purpose of valuahon, The Valuer has applied 509 weight each 1o the Equity
wvalue fram bodh Market Appraach and Cost Approach.
On the basis of the above, the Acquirer has considered a price of 1 97/- per equity shares for the acquisition of equity
shares of the Target Company for the Open Offerand the same is justified.
As on date of thas DPS, thera has been no revision in the Offer Price or Offer Sizae. In case of any revision in the Offar
Price or Offer Size, the Aoguirer and the PACs shall comply with the applicable provisions of Regulation 18 of the
SEBI[SAST) Regulations and any ather provisions of the SEBI (SAST) Regulations which are reguired 1o be fulfilled
for the said revision in the Ofer Price or Offer Size.
Interms of Regulaton 18(4) and Regulation 18(5) of the SEBI (SAST) Regulations, the Acquirer is permitted to revise
the Offer Price upward at any fime pror 1o the commencement of at least one (1) working day before the
cormmencerment of the tendering period. In the event of such revision, the Acquirer and the PACs shall (i) make
cormesponding increasas to the escrow amounts; (i) make & public announcement in the same newspapers in which
DPS has been published; and (i} simullaneously with the Bsue of such announcement, inform SEBI, BSE and the
Target Company at its registenad office of such revision.
I the Acxquirer acquires of agrees to acquine any Equity Shares or vating rights in the Target Company during the offer
peniod, whether by subscription or purchase, ata price higher than the Offer Prica. the Offer Price shall stand revisad
io the highest price paid or payable for amy such acquisition in berms of Regulation B[8) of SEBI [S3AST) Regulations.
Provided that no such acquisiion (inchuding merease m the offer price due bo the competing offers) shall be made
after tha third working day prior to the commancement of the tendering period and until the expiry of the tandaring
peniod,
If the Acquirer or the PACs acquire Equity Sharas of the Targat Company during the period of twanty-six weaks aftar
ihe tendening period at a price higher than the Offer Price, then the Acquirer shall pay the difference between the
highest acquisition price and the Offer Prce, to all Public Equity Shareholdars whose shares have been acesplad in
tha Offier within sixty days frorn the date of such acquisition. However, no such difference shall be paid in the avent
that such acquisiicn is made under an Open Offer under the SEBI (SAST) Regqulations, or pursuant to SEBI
{Delisting of the Equity Shares) Regulations, 2009, or open market purchases made in the andinary courss on the
stock exchanges, not being negatiated acquisition of shares of the Target Company in ary form.
FINANCIALARRANGEMENTS

Assuming full acceptance, the maximum consideration payable under this Offer shall be ¥ 4,05,33 584 /- (Rupees
FourCrores Five Lakh Thirty-Three Thousand Five Hundred and Eighty-Four only)

Inaccordance with Regulation 17 of the SEBI (5AST) Regulations, the Acquirer is required to creale an escrow for an
amount equal o 25% of the consideration payable o the public sharshalders, and, in the event the escrow accoun is
being created by deposit of freely transferable securites, then at least 1% of the total consideration payable is to ba
deposited in cashwith a scheduled commercial bank.

Accordingly, as a sacurity for the performance of ite obligations under Regulation 17 of tha SEBI (SAST) Requiations,
the Acquirer haz created a Share Escrow account by depositing frequentiy traded and freely fransferable equity
shares with adequate margin and has empowerad the Manager o the Offer to realize the value of securties keptin
tha Shara Escrow account for fulfiément of the obligations under Ragulation. Further, the Acquires has also openad an
Escrow Acoount with Indusind Bank Limited having itz branch office at Andheri, Mumbai (hereinafter referred to as
the "Escrow Bank”) in the name and the sfyie "HINDUSTAM EVEREST TOOLS LIMITED - OPEN OFFER -
ESCROW ACCOUNT (the "Escrow Account’) and has depossded an amount of ¥4,06 000/ (Rupees Four Lakhs
S Thousand only} being more than 1% of the tolal consideration payable under this Offer (assuming full
acceptanca).

In case of any wpward revision in the Offer Prics or the size of this Offer, the value in cash of the Escrow Amount shall
be computed on the revised consideration calculated at such revised offer price or affer size and any additional
amounts required will be funded by the Acquirer, prior to efecting such revision, in terms of Regulation 17(2) of the
SEBI{SAST)Regulatons

In case of any upward revision in the Offer Price or the size of this Ofer, the value in cash of the Escrow &mount shall
b computed on the revised consideration calculated at such revised offer price or offer size and any additional
amaunts required will be funded by the Acquirer, prior to effecting such revision, in terms of Regulation 1712) of the
SEBI(3AST) Regulations.

The Acquirer has made adeguate and firm financial arrangements te implemant the Offer in accordance with the
Regulations. The Open Offer obligations shall be met by the Acguirer through Internal sources and no borrowings
from any bank and' or financial institulions are envisaged.

Mr. Vaibhav Gupta, Partner al VGG & Co. Chartered Accountants, (Membership No. 088715) (Firm Registration
Mo 3 1985M), having their registered office at M-122 Ground Floor, Greater Kailash Part |, New Delini 110048, Phone
Mo.: 011-40421836, Email: vaibhavi@vggoo.n; vide their certificates dated Ociober 28, 2020 have cerified that the
Acquirer and the PACs have adequate financial resources as on Octaber 23, 2020 to fulfi all the obligations under
SEBI{3AST)Regulatons.

Based on the aforesaid financial arrangaments and on the confirmation raceived from the Escrow Banker and the
certificate received from Chartered Accountand, the Managar to thie Offier is satisfied about the ability of the Acquirer
i0 implement the Offerin accordance with the SEBI (SAST) Regulations. The Manager to the Offer confirms that the
firm arrangement for the funds and money for payment through verifiable means are in placs 1o fulfil the Offer
oblgation.

STATUTORY AND OTHER APPROVALS

As on date of this DPS, to the best of the knowledge of the Acquirer and the PACS, there ara no statutany or othar
approvals required to complete this Offer. I any siatutory approvals are required or become applicable prior to
completion of the Offer, the Offer would be subject to the receipt of such statutory approvals. The Acquirer will not
procead with the Offer in the event that such statutory approvals bacoming applicable prior bo completion of the Offiar
are refusedin terms of Regulation 23 (1) of SEBI {SAST ) Regulations. Inthe event of withdrawal, the Azquirer and the
PACs (thraugh the Manager to the Offer) shall within 2 Working Days of such withdrawal, make an announcement of
such withdrawal slating the grounds for the withdrawal in accordance with Regulation 23(2) of SEBI {SAST)
Regulations,

Mon-Resident Indians ("NRIs"} and Overseas Corporate Bodies ("OCBs”) holders of Equity Shares, if any, must
obdain all requisite approvals required o tender the Equity Shares held by them pursuant to the Offer (including
withvout fimitation, the approval from the Reserve Bank of India {"RBI') or the Foreign Investment Promotion Board
{"FIPB")) and submit such approvals, along with the other documents required in berms of the Letter of Offer. Further,
if hodders of the Equity Shares who are nod persons resident in India (including NRIs, OCBs, Foreign Portfolio
investors ("FP1s”). Qualified Foreign Investors ("QFIs") and Foreign Institutional imvestors (“FIIs™)) requirad any
approvals fincluding from the RBI or the FIFE or any oiher regulstony body) in respect of the Equity Shares held by
them, they will be required to submit the previous approvals that they would have oblained for holding the Equity
Shares. to tandar the Equity Shares held by tham pursuant to tha Ofier, along with the other documants required to be
tendered o accept the Offer. In the event such approvals are nod submitted, the Acguirer and the PACs resenve the
right o reject such Equity Shares tendered in the Offer,

YWhere any siatutory approval extends to some but not all of the Elgible Shareholders, the Acquirer and the PACS
shall have the option to make payment to such Eligible Shareholders in respect of whom no stalutory approvals are
recpuirad in order to compleda this Offer,

Subsect to the receipt of statutory and other approvals, if any, the Acquirer and the PACs shall complete all
procedures relating 1o payment of considaration under this Offier within 10 working days fram the date of expiry of the
tendaring peniod to thosa Eligible Shareholders whose documeants ana found valid and are in order and are acceptad
for acquisibion by the Acquirer and the FACs

In tarms of Regulation 18{11) of the SEBI [SAST) Regulations, tha Acquirer and the PACs shall be responsible to
pursue all statutory spprovats required by the Acquirer and the PACs in order to complete the Open Offerwithout any
default, neglect or delay, including RBI approval under FEMA regulations for shares tendersd by non-resadent
shareholders.

In case of delay in receipt of any statutory approval, the SEBI may. if satisfied that delayed receipt of the requisite
approvals was nof due to any willful default or neglect of the Acquirer and the PACS or the failure of the Acquirer and
ihe PACs to diligently pursue the application for the approval. grant extension of fime for the purposa, subiect to the
Acquirer and the PACS agreeing to pay interest fo the Eligible Shareholders as direcied by the SEBI, in terms of
Requlation 18{11) of the SEBI{SAST| Regulations

TENTATIVE SCHEDULE OF ACTIVITY

| Activity |

]

| Publication of Detailed Public Slatement in the newspapers

| Fi

Last date for Public Announcermant fos Competing offer(s)
Last date for receipt of SEB Observations on the Draft Letter of Ciffer

Day and Date
Saturday, October 24, 2020
Menday, November 02, 2020
Monday, November 09, 2020 |
Tuesday, November 24, 2020 |
| Wednesday, December 02, 2020 |

sue of Public Announcament

ling of Draft Letter of Offer with SEBI

[ir the event SEBI has not sought clarifications or addibanal information from

_11'1
i

Last date by which Letter of Offer 1o be dispatched to Public Equih.- Shareholders |
Last date by which the committee of the Independent darectors of the Target

& Manager 1o the Offer)
enlified Date® Friday, December 04, 2020
Friday, December 11, 2020

Monday, December 14, 2020 |

Company shall givi its recommendation

| Last date for upward revision of Offer Price/Offer Size

_Is

Date of commencament of Tendering Period [Offer Opening Date)

Date of Expiry of Tendesing Period (Ufer Chosing Diate)
| Last dale for completion of all requirements including payment of consideration
| Last date for puhl'in:ah-:m of post-offer Public Announcement in the NEWSDapEers

n

Thursday, December 17, 2020 |
Thursday, December 17, 2020 |
Friday, December 18, 2020 |
Friday. January 01, 2021
Friday, January 15, 2021 |
Friday, January 22, 2021 |

sue Opening PA date

which this DPS has been published .
Contd.
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Ficci: India’s
strategy of
dealing with
Covid paid off

PRESS TRUST OF INDIA
New Delhi, November 1

FICCI PRESIDENT SANGITA
Reddy on Sunday said India's
strategy of dealing with the
Covid-19 crisis has paid off
and the country's economy is
settobouncebackand emerge
stronger.

She said it was time to take
bold actions and push the
growth agenda vigorously.

"The dilemma for govern-
mentsacross theworld was cre-
ating a balance between pro-
tecting lives and livelihoods.
India took the path of a strict
lockdown to ramp up health
infrastructure and focused on
human lives. This strategy has
paid off,' Reddy said.

Ficci president Sangita
Reddy says it is time to
take bold actions and
push the growth
agenda vigorously

She observed that science
evolved to give better cures,
medical infrastructure was
created, supplies like PPEs
ramped up and our death rate
hasbeen contained.

"It's clearly time for bold
actions on thelivelihood front.
The recent monetary policy
assures that the government
and theregulatorwill do every-
thingit takes to keep the econ-
omyafloat.Let us start pushing
our growth agendavigorously,"
said Reddy.

"As we can see the initial
green shoots of recovery have
begun,’she added.

Reddy noted that the PMI
for manufacturing and ser-
viceshasrecoveredto 56.8 and
49.8, respectively in Septem-
ber2020.

Besides, there has been a |

pick-up in e-way bill volumes,
improvementin revenue earn-
ing freight traffic of major
commodities, positive growth
in exports and most signifi-
cantly increase in the Septem-
ber GST collections to almost
pre-Covid level.

"These incremental trends
are heartening and need to be
sustained, and further initia-
tives like the consumption
vouchers must continue to
remain focused on demand
generation,' Reddy said.

The Ficci president asserted
thatIndia'sinherent economic
strengths and resilience
remain intact.

"Given the progressive poli-
cies introduced by govern-
ment, major infrastructure
development plans in place,
large consumer market, all
point towards significant head-
room for growth,"Reddy said.

She highlighted the
vibrancy of Indian entrepre-
neurs who are always able to
spotan opportunityand move
proactively, the capabilities
and diligence of its working
class, the commitment of its
farmers and energy of its
youthful population that
seeks a better future, express-
ing confidence that the coun-
try is capable to bounce back
and emerge stronger from
this crisis.

"The number of new
reported cases has fallen
below 50,000. This indicates
that the rate of spread of
infection is being contained.
Our recovery rate and case
fatality ratio are much better
compared to similar ratios for
many other countries," the
Ficci president stated.

*The Identified Date is only for the purpose of defermining the Publc Equity Shareholders a3 on such date to whomn fthe
Lefter of Offer wouid be sent. I is clanied that ail fhe Pubiic Equity Shareholders of the Target Company (registersd or
unregistered, except fhe Acguirer, PAGs and the promoler, pramater group of the Targel Company) are sligihle fo

Mandi arrivals:
Seven key
summer Crops
see big drop

Only three crops — groundnut,
jowar and moong — have
recorded higherarrivalsonyear
(seechartonPage 1).Eveninthe
case of jowar and moong,
arrivals fell in the largest-pro-
ducingstates of Maharashtra(-
39%) and Rajasthan (-7%),
respectively.

Only groundnut has
recorded both higher arrivals
pan-India as well as in all three
top-producing states — Gujarat,
Rajasthan and Karnataka. This
could be due to higher produc-
tion of the oilseed, at 9.54 mil-
lion tonne, up by 14% from the
previous season.

Until October 15, thingswere
abitsketchy.Thearrivalsat man-
dis were showing a mixed trend
— in four crops there was a 30-
55%fally-o-ywhileinsixothers
there was an increase between
4% and 47%.

Asthekharif-harvesting sea-
son progresses,theimpactof the
reforms are beginning to get
reflected with diminishing

businessoftradersandarthiyas |

in mandisin terms of volume.

“There is definitely a large
chunk going out of mandis’
purview. This year being pro-
jected as a bumper year of pro-
duction with early planting of
crops, the arrivals should have
beenhigherinmostofthecrops
and there is no reason for a
drop,” Bhavesh Jain,a grain and
spice trader from Kota,
Rajasthan, said.

As the arrivals also started
earlierthan lastyear,the cumu-
lative data across India should
have been higher, Jain said and
added “the fall in volume at
mandis could be a result of
farmers’ producers’ organisa-
tions (FPOs) increasing their

Latur-based Ranban Agro Pro-
ducer Company,an FPO,afterthe
new farming laws were passed.
“Our company was formed in
theyear 2015 and we are part of
Maharashtra Farmer Producer
Company (MahaFPC) which is
ourumbrellaorganisation.Inthe
2018-19 season, we had pro-
cured 70 tonne of soybean at
market rates. Farmerswere skep-
ticalthen,and preferredtosellat
mandis. But during the current
season,we have donebusiness of
some 300 tonne,which is a big
leap for us,’ Das Patil, founder of
Ranban, said.

“Our farmer producer com-
pany has a 500-tonne capacity
warehouse where we store the
soyabean procured from farm-
ers from their homes. The rates
paid to farmers by us are higher
than the LaturAPMC mandi. For
instance, the soyabean prices
were X3,980 per quintal at
mandi while we paid farmers
34,020, Patil said.

After taking the soyabean
crop from farmers, the FPO
checksrates offered by five pro-
cessing companiesin theregion
and informs farmers of the

highest rates offered by the .

processor. If the farmer agrees

NOTICE

il RUBELLA

CIN L25120KL 1993PLCOOTD1E

Regd. Office; New Indl. Dev. Area,
Menonpara Road, Kanjikode,
PALAKKAD - 678 621, Kerala.

NOTIGE 1s hereby given pursuant
o Regulation 29 of SEBI (Listing
Obligations and Disclosure
Requirements) Regulation, 2015
that a meeting of the Board of
Directors of the Company will be
held on Tuesday the 10" Novembe,
2020 to approve the Un-audited
Financial Results of the Company
for the Quarter ended 30"
Septernber, 2020.

For RUBFILA INTERNATIONAL LTD

| From the Front Page

to the price, the FPO sells the
produce to that processing
company. However, it charges
X100 perquintalastransporta-
tion,weighing,grading,sorting
charges, Patil said. Around 12
FPOs in Latur, Osmanabad,
Parbhani and Nanded have sup-
plied over 1,200 tonne of soy-
abeantoADM Agro Industries -
-aprocessing companybased in
Latur this season.

Concerned overtheagitation
by a section of farmers and
Opposition parties, especially in
states like Punjab and Haryana
against the farm sectorreforms,
theCentrehassetatargettopur-
chase 74.2 million tonne paddy
(nearly 50 milliontonneinterms
of rice)in the current kharif mar-
keting season (October-March),
18% higher than last season’s
62.7 million tonne.

Terming the current agita-
tion by farmers in Punjab as
politically motivated, new min-
ister for food and public distrib-
ution Piyush Goyal said the Cen-
tre is prepared for a dialogue to
remove the apprehensions
regarding MSP. He also reiter-
ated that official procurement at

minimumsupport prices (MSPs)
would continue.

Asfortheongoingkharif pro-
curement,the Food Corporation
of India has so far purchased 19
million tonne of paddy across
the country, which is 24%
higher than in the correspond-
ing period lastyear.

Given farmers’agitation in
the northern states of Punjab
and Haryana, the procurement
season was advanced by a few
days and started from Septem-
ber 26,instead of normal sched-
ule of October 1.

Auto sales: A
good Navratri;
Diwali spirit
high

At Maruti Suzuki's earnings
conference on October 29,com-
pany chairman RC Bhargava
said demand for cars remains
reasonably robust on the back
of pent-up appetite and good
purchasing power in rural

India. He had even said there is
noneed fora cutin GSTrates at

the moment.“Typicallyadown-
turn is followed by a good year.
We have seen about one and a
half years of a downturn so
there is a demand pull from
postponed purchases,” he said.
However, he had pointed out
that it was hard to predict
whether demandwould sustain
beyond December afterthefes-
tive demand had been met and
demand for personal vehicles
satiated.“If demand falls next
year and if the decline persist
sustains, the government
should step in,”he said.

Marutisold 96,700 vehicles
during the Navratras. During
October, Maruti Suzuki clocked
stellar numbers, surpassing its
traditional average monthly
sales of 1.5 lakh units per
month. It recorded despatches
of 1,66,825 vehicles, register-
ing a good 11.2% month-on-
month increase in sales. The
company continued its growth
momentum on a year-on-year
basis as well and saw an uptick
of nearly 18% in the sales
numbers.

Meanwhile, Hyundai Motor
India recorded its highest

domestic sales since its incep-
tion. The domestic sales
increased by 13.2% m-o-m to
56,065 units.The previous high-
est monthly domestic sales
numberwasachieved in October
2018 with 52,001 wunits.
Hyundai, too, continued its
growthiny-o-ynumbers forthe
third consecutive month as it
recordedagood 12.5% increase
versus October 2019.

Tarun Garg, director (sales,
marketing & service), Hyundai
Motor India, said the October
month sales performance has
seta positive tone for the overall
business environment. “With
the advent of the festive season,
Hyundai shares the spirit of hap-
piness and celebration with our
customers through our super
performer brands — all new
Creta, Verna, Venue, Aura, and
Nios, he said.

Mahindra and Mahindra
(M&M) clocked total domestic
sales of 42,338 wunits, an
improvementof over 23% m-o-
m,whilethesalesonay-o-ybasis
remained sluggish and declined
15.2%.Veejay Nakra, chief exec-
utive officer (automotive divi-

sion), M&M, said, “The festive
season has started on a positive
note with deliveries and book-
ings being higher than last year.
Going forward, this augurs well
for a robust festive demand
whichinturnwillhelp theindus-
tryin the short term”
Two-wheeler manufacturer
Hero MotoCorp recorded its
highestsalesinanysinglemonth
asitsold 7,91,137 motorcycles
and scooters in the domestic
market,whichwasanincrease of
nearly 35% on ay-o-ybasis,and
over 13% on a m-o-m basis.“A
positiveturnaround in customer
sentiments -- particularly for
motorcycles across markets,
continued government policy
support and a credible resump-
tion of supply chain,logisticsand
business operations have
enabled the companytoachieve
record numbers during theaus-
picious festive period. With the
higher dispatches during the
month,the company’s customer
touch points across the country
now have adequate inventories
in line with market demand in
the ongoing festival period,’ the
company said in a statement.

@

MAGMA HOUSING FINANCE
MAGMA HOUSING FINANCE LIMITED

PR Y g ey

Plesasea reaad CIN Mo UBSS2IWE2004PLCZ29649
and Address @ Development House, 24 Park
Street, Kolkata - 700016 inztaad of CIN
Ho. - UBSA2HDL2004PLC 1255931 and Address ; &
Sard Magar, East of Kalash, New Delhi - 110065
gublished i this Measpaper cn 01.11.2020 far
Magma Housing Finance Limited [Unaudiftad
Fmnancial Resufts for the Half Year Ended 30
Seplamber 30200

AARTI SURFACTANTS LIMITED

business”. /-
Business picked up for N.N.Parameswaran
Palakkad Chief Finance Officer &

31.40-2020  Company Secretary

CIN ; L74210MH1998P LE1 22888
16-A, Andhen Industrial Estate, Veera Desai Road Andheri (W),
hMumbai-400 058 Tal. No : (022) 6774 3555 Fax No : (022) 2673 0814
Website: www. jkumar.com

NOTICE

Motice iz hereby given thal Board Meeting of the Company will be held on
Tuesday 10, Mavember 2020, imter alia, to consider and take on record the Un
Audited Financial Results for the Quarter and Six month ended on 30th
September 20240,

The said notice is also available on the website of the Company at
www.jkumar.com as well as on the website of the BSE al www. bssindia.com
and at the Naticnal Stock Exchange of India Limited at www.naeindia.com.

Far J. Kumar Infraprojects Limited
34di-

Poomima Reddy

Company Secretary

ha" J. KUMAR INFRAPROJECTS LIMTIED

¢ 31" Octaber 2020
: Mumbai

Date
Place

National Highways Avthority of India

{Ministry of Road Transport and Highways)

RECRUITMENT NOTICE

Cochin Port Road Co. Lid, [being renamed as National Highways
Logistics Managemeant Lid, (NHLML)] an SPV of NHAI, formed under
the guidance of MoRT&H for implementation of Multi-modal Logistics
Parks (MMLFs), Port Conneclivity Roads and other associated
projectz, invites applications for appointment of Chief Executive
Officer (CEDQ) of the Company on Direct/Deputation basiz to plan,
direct and oversee the company's operations for a period of 3 yvears
which may be extended based on performance and mutual consent,

Role & responsibiliies, qualification and other details can be accessed
at MNHAI website hitps:/inhai.gov.in. Remuneration would be based on E
qualification and experience of the candidate. =
Duty filled in applications addressead o the following may be sent through =
email to ravinder.nhiml@nhai.org latest by 01.12. 202081 05.00 pm

Mr. Ravinder, GM(T), NHAI, G-5&6, Sector-10 Dwarka, New
Delhi-110075

NOT JUST ROADS, BUILDING A NATION

N NILE <

LIMITED

CIN: L27029AP1984PLC004719
Regd. Office: Plot No 38 & 40, APIIC Industrial Park, Gajulamandyam Village,
Renigunta Mandal, Tirupati - 517520 Andhra Pradesh
Corp.Office: Plot No.24A/A, MLA Colony, Rd. No.12, Banjara Hills,
Hyderabad- 500 034, Telangana. Ph.: 040-23606641, Fax: 040-23606640
E-mail: legal@nilelimited.com; Website: www.nilelimited.com

NOTICE

Pursuant to Regulation 47 of the SEBI (LODR) Regulations, 2015, notice
is hereby given that a meeting of the Board of Directors of the company
will be held on Thursday, 12 of November, 2020 at 11.30 A.M., interalia,
to consider and approve the unaudited financial results of the company
for the quarter and half year ended 30" September, 2020.

For NILE Limited

Sd/-
Company Secretary

Place : Hyderabad
Date :31.10.2020

participate in this Offer &t any fime priorto the clozure of this Offer.
Viil. PROCEDURE FOR TENDERING THE EQUITY SHARES (INCLUDING IN CASE OF NON RECEIPT OF LETTER

OF OFFER)

1) All Public Shareholders {except the Acguirer, PACs, Promoter, Promoter Group and the Sellers), holding Equity
Shares whether in dematerialized form or physical form, registered or unregistered, are eligible to participate in this
Oiffer at any time during the tendering period of this offer. The procass for tendaring the eguity shares by the Public
Shareholders will be elaboratedin the Letter of Offer,

A Letier of Odfer specifying the detaded terms and conditions of this. Offer along with the Form of Acceptance-cum-
Acknowledgement [“Form of Acceptance”) will be mailed/dispatched fo all the Public Shareholders whose names
appear In the register of members of the Target Company al the close of business hours an the (dentified Date, [e.

Friday, December 04, 2020

Persons who hawve acquirsd Equity Shares but whose names do not appear in the register of members of the Target
Company on the ldentified Date, or unregistesed owners or those who have acquired Equity Shares after the
Identified Date, or those who have not received the Letter of Offer, may also parficpate in this Open Offer by
submitting an application on the piain paper giving datails regarding their shareholding and confirming the consent
to parbicipate in this Offer as per the terms and condilions of this Offer as sel oul in this DPS and o be set autin the
Lefter of Offer. In the alternate, such eligible shareholders may apply in the form of Acceplance-cum-
Acknowledgerment in relation to the Offer that would be annexed to the Letier of Offer, which may also be obfained
from the SEBI website (www.sebi.govin) or from the website of MAS Services Limited ["Registrar o the Offar”) at
www.massery.com. The application along with all the other relevant documents required to be submitted shall be
senlanly to the Registrar (o the Offer al the address menlioned below, 50 as o reach the Registrar o the Offer during
business howrs on or before the date of closing of the tendering period

The Offer will b2 implemented by the Acquirer and the PACs through Stock Exchange Mechanism made available by
B3E in the form of separate window [Acquisition Window) as provided under the SEBI{SAST) Regulations and SEBI
circular CIRFCFDVPOLICYICELLMAZ2015 dated Aprl 13, 2015 issued by SEBI as amended by SEBI droular
CFODCRCIRIP2016/131 dated December 8, 2018 and BSE nolices no, 20170202-34 daled February 02, 2017
and nodics ng, 201T0E10-16 and 201 1l210-23 dated Fabruary 10, 2017, A separale window would be provided by
the Stock Exchange for this punposs.

B3E shall be the Designated Siock Exchangea for the purpose of tendering Equity Shares inthe Offer.

f-inanci“.ep. .in

DIGIAM
DIGJAM Limited
CiN: L1711 23GJ2015PLCORISED
Regd. Orffice: Aerodrome Read,
Jamnagar 361 006 {Gujarat)
Email: digjarmoosac@omal com
Website: www.digiam.c.in
MOTICE
The mesting of the Monitaring Committee of the
Cornpany will be held on November ¥, 3020 1o,
inbar alia, consider and approva tha Unauditad
Financial Results for the Quarter™Half Year Ended
Seplember 30, 2320 pursuant to SEBI [Listing
Obligations & Disclosure Reguiremants)
Regulations, 2015,
For further details, please rafer o Comgany's
websile www digiam.co.in and tha Stock
Exchange websifes waw bagindiz.com and
i neseindia com

Jatin Jain

Dated: 31.10.2020 Caompany Secretary

2. Shree Digvijay Cement Company Lid.
g CIN: L26940GJ1944PLCO000749
- Digvijaygram, Jamnagar — 361 140 (Gujarat)

Email: investors.sdccl@digvijaycement.com Website: www.digvijaycement.com
Phone 0288-2344272-75 ", Fax No. 0288-2344092

U

NOTICE is hereby given pursuant to Regulation 29 read with
the Regulation 47 of the SEBI (Listing Obligation and
Disclosure Requirement) Regulations 2015, that a meeting of
the Board of Directors of the Company will be held on
Tuesday, 10" November, 2020, inter-alia, to consider and
approve the Un-audited Financial Results of the Company for
the Quarter and Half year ended 30" September, 2020.

This Notice is also available at Investors Section of the
Company's website www.digvijaycement.com and on the
Stock Exchanges website at www.bseindia.com and
www.nseindia.com, where the shares of the Company are listed.
For Shree Digvijay Cement Co. Ltd.

S/d-
Suresh Meher
VP (Legal) & Company Secretary

Place: Digvijaygram
Date : 30™ October, 2020

Q Iup;rr
SURFACTANTS

(Formerty Known as: ARTI SURFACTANTS LIMITED)
CIN: L24100G.J2018PLC1 02891
Regd. Off.: 801, B01/23, GIDC Estate, Phase |l
Vapi Valsad, Gujarat-396195. Tel: (022} 67976666
Website: www.aari-surfactants.com
Email 1D: investors @ aarti-surfactants.com

NOTICE

Pursuant to Reguiation 29 read with Regulation 47 of the SEBI (Listing Obligations and
Disclosure Reguirements) Regulations, 2015, MNotice is hereby given
that the Meeting of the Board of Directors of the Company will be held on
Thursday, November 05, 2020, to consider, approve and to take on record the
Statement of Audited Financial Results {Standalone & Consolidated) for the
Quarter and Half year ended September 30, 2020

This intimation is also available on the Company's website at
www aari-surfactants.com and may also be accessed on the websile of the Stock
Exchanges, BSE Limited at www bzeindia.com and Mational Siock Exchamge of
India Lid. at www nseindia com,

For AARTI SURFACTANTS LTD

s0/-
Flace ; Mumbai Prashant 8. Gakwad
Date : 30,10.2020 Company Secretary

TAI INDUSTRIES LIMITED
CIN: L0 222WB19E3PLCOS9695
Registered Offtce: Arihant Building,
3rd Fioor, 534, Mirza Ghalib Street,
Kolkata - 700 016
Phone No.: (033) 2226 0938, 4041 6666,
Fax: (033) 2248 T35
E-mail: infoi@taiind.corm
Website: www faiind.com
NOTICE
Motice ks heneby given pursusnt to Regulation
47 of the SEBI (Listing Obligations and
Disciosure Reguirements) Regulations, 2015,
that a Meeting of the Board of Directors of
the: Company will be held on Tuesday, 10t
Movember, 2020, to inter alia, consider and
approve the Company's Quariery ' Half yearly
Unaudited Financial Results for the Quarter)
Half year ended 30th Septermber, 2020,
This inimation is also availabla on the websita
of the Company at www.tasnd.com and on
the website of the Bombay Shock Exchange

alwans bse india.com,

By Order of the Board
Place ; Kolkaia {Indira Biswas)
Date: 02.11. 2020 Company Secrelary

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

IDFC FIRST Bank Limited

(Formearly IDFC Bank Limited)

Registered Office: KRM Towers, 7th Floor, Mo. 1 Harrington Road, Chetpet, Chennai - 600031
Corporate Office: Naman Chambers, C-32, G-Block, Bandra-Kurla Complex, Bandra (E), Mumbai - 400051
Website: wew idfcfirstbank.com; Email: bank.info@idfcfirstbank.com; CIN: LES110THN2014PLCOST7 752

Statement of Unaudited Financial Results for the quarter and half year ended September 30, 2020

(% irn iakhs)
Standalone Consolidated
=r. Quarter Half year Quarter Quarter Half year Quarter
No. Particulars ended ended ended ended ended ended
30.09.2020 | 30.09.2020 | 30.09.2019 | 30.09.2020 | 30.09.2020 | 30.09.2019
{Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited)

Total Income from Opearations 9591221 | H2B536.63 | 43671190 40BI33B5| B49453.61| 44542623

2 | Net Profit before Tax, Exceptional and 12641.07 25395.57 10016.37 13575.89 27319.69 10440.04
Extracrdinary items

3 | Net Profit before Tax and after Excegptional 12641.07 25395.57 10016.37 13575.89 27319.69 10440.04
and Extraordinary items

4 | Net Profit after Tax, Excepticnal and 10141.07 18405.57  {67950.12) 10902.51 20910.02 | {67652.09)
Extracrdinary items

5 | Total Comprehensive Income for the pericd
[comprising Profit for the period (after tax) MLA. MLA MLA WA MN_A. MN.A.
and Other Comprehensive Income (after 1ax))
(rafer note no. 1)

& | Paid-up Equity Share Capital 56723437 | 567234.37 | 478276.59( 5H6Y234.37| 5H67234.37| 47B276.58
(Face value ¥ 10 per shara)

7 | Resarves excluding Revaluation Reserves
as shown in the Audited Balance Sheet of 1063269.74 | 1053269.74 ( 1337758.50 | 1050361.00 ( 1059361.99 | 1341768.74
Previous year

8 | Earmings Per Share for the period
(Face value T 10 per share) (for continuing
and discontinued operations) - not annualized
- Basic (T) 0.18 0.37 (1.42) 0.19 0.39 (141)
- Diluted (T) 0.18 0.36 (1.38) 0.19 0.39 (1.37)

MNotes

Date: October 31, 2020
Place: Mumbai

1 Information relating to Total Comprehensive Income and Other Comprehensive Income are not furmished as Indian Accounting Standards
(Ind-AS) is not yet made applicable to Banks.

2 The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchange under Regulation 33 of the SEBI
(Listing Obligations and Disclosure Requirements) Regulation, 2015. The full format of quarterty financial results are available on the Bank's
website (www.idfclirstbank.com) and on the Stock Exchange websilas (www.nseindia.com and www.bsaindia.com).

Far and behalf of the Board of Directors

Managing Director & Chief Executive Officer

of IDFC FIRST Bank Limited

=df-
V. Vaidyanathan

The Acguirer and the PACs have appointed Keynote Capitals Limited {"Buying Broker™) as its broker for the Oifer
through whom the purchazes and setlement of Offer shall be made during the tendering period. The contact details of
the Buying Brokar are as mantioned below:

KEYNOTE

Keynote Capitals Limited
Address: The Ruby. 9th Floor, Senapati Bapat Mang, Dadar (W}, Mumbai = 400 028.

Contact Person: Mr. Alpesh Mehla; Email: alpesh@keynateindia.nat; Tel.: +81-22-6826 6000

All Public Shareholders who desire fo {ender thesr Equity Shares under the Ofer would have to approach their
respective stock brokers ("Selling Broker™), during the normal trading hours of the secondary market during
tendering parod. The salling brokers can enter orders for demat shares as well as physical shares.

The Seling Broker would be reguired to place an order/bid on behalf of the Public Shareholders who wish o tender

their Equity Shares in the Open Offer using the acquisition window of the BSE. Before placing the bid, the concemed

Public Shareholdern'Safling Brokes would ba requirad to transfer the tendered Equity Shares to the spacial account of

Clearing Corporation of India Limiled {"Clearing Corporation”), by using the setiement number and the procedure

prescribed by the Clearing Corporation

The cumutative quantity tendered shall be displayed on the exchange website throughout the frading session at

specific intervals by the stock exchange during tendering period.

Public Shareholders holding Equity shares in physical form:

a} shall submit - Form of Acceptance duly sigmned (by all Public Shareholders in case Equity Shares ang in joint names
in the sarme order in which thay hold the Equity Shares), Original share certificates, Valid shares transfer form(s)
(Form SH-4), Self-attested copy of the Public Shareholder's PAN card and any other relevant documents o the
Seller Broker, who shall in turn after placing the bid, forward the above menfioned documents along with the
transaction registration slip generated by the Seller Broker io the Registrar to the Offer for their verification.

b} should note that physical Equity Sharas will not be acceptad unlass the complate set of documants are subrmited.
Accaplance of the physical Equity Shares shall be subject to verificabon as per the SAST Regulations and any
further direclions issued in this regard, Reqgistrar to the Offer will vendy such orders based on the documents
submitted on a daily basis and till such time the BSE shall display such orders a3 "unconfirmed physical bids".

Once Registrar to the Offer confirms the orders, itwill be treated as "Confirmad Bids".

11) The detailed procedure for tendering the shares in the Offer will be available in the Letter of Offer, which shall

. OTHER INFORMATION

be available on SEEI's website at (www.sebi.gov.in)

Aulfactors 592

The Acquirer and the PACs accapt full responsibdity for the information comtained in the Phand this DPS and alzo for
the obligabons of the Acquirer and the PACSs laid down in SEBI (SAST) Regulations and subsequent amendments

made theraof.

The PAand this DFS would also be available on SEBI's Website at [www.sebi.govin)
The Acquirer has appointed Keynote Financial Sendces Limited as the Manager 1o the Offer in terms of requlation 12
ofthe SEBI{3AST) Regulations and MAS Services Limited as Registrarto the Open Offer. The contact details are as

meaniionad balow:

| MANAGER TO THE OFFER

KEYNOTE @&oacss

Keynote Financial Services Limited
(formerly Keynote Corporate Services Limited)

The Ruby, $th Floor, Sanapati Bapat Marg,

Dadar (West), Mumbai
Tel: +91-22- 6826 &000-3/
Fax: +01-22- 6826 G0BAE

Sdi-
Dhruv Gupta

Diate: Cictober 30, 2020
Place: Delhi

400028

80568 20306

E-mail: mbdi@&eynoteindia nat
Contact Person: Ms. Pooja Sanghw’ Mr, Akhil Mohod
Website: weaw keynoteindia nel

SEBI Registration No.: INM 000003806
CIN: LET120MH 1993PLCOT2407

For and on behalf of Algoguant Financials LLP {ﬁ.nquirﬁ

Designated Partner! PAC1

| REGISTRARTOTHE OFFER

MAS Services Limited

T-34, 2nd Floor, Okhla Industrial Area,

Phage - [I, Mew Delhi — 110 020
Tel: 011 = 2638 7281, 82 & 83
Fax: 011 — 2638 7384

E-mail: infof@massery.com
Contact Person: Mr. 5. K. Mangla

Website: www.massarv.com

SEBI Registration No.: INR 000000045
CIN: U7T459900L 197 3PLCO0EI50

Sl
Devansh Gupla
Dasignated Partner! PAC2

CONCERT




